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of the nature of information given by him. It was also observed that mischievous
petitions which merely indulge in reckless allegations filed for oblique motives must

not be entertained.

36.  Inview of the above, this Hon’ble Tribunal may be pleased to award or grant the relief,

damages, and compensation to this Respondent as it may deem fit.

37.  Inview of the detailed submission, it is humbly prayed that the present application may
be disposed of being non-maintainable as far as this Respondent is concerned and this

Hon’ble Tribunal be pleased to grant compensation to this Respondent for dragging

him in the frivolous proceedings by the Applicant.
. ~ . ‘h‘

P ——
Respondent No. 21

Advocate for Respondent No. 21

VERIFICATION
1, Farrokh Nariman Cooper, Indian Inhabitant, aged 78 years, the Respondent No. 21 having
office at Nariman House, Plot No. M-60-1, Additional M.LD.C., Satara 415 004 do hereby
state on solemn affirmation that whatever is stated in paragraphs 1 to 23 true and correct to the
best of my knowledge, information and belief and whatever is stated in the remaining

paragraphs is based on the information which I believe to be true.

Solemnly affirmed at Satara )
( »

Dated this 2" day of Jijr 2024) Before me,

Advocate for the Respondent No. 21
BEFOREM

S il

ADV. ASHUTOSH A. WALIMBE
NOTARY GOVT. OF INDIA

REG. NO. 9092 AREA S

ATARA DIST
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